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zaferT, sa s SR, 1961 (1961 T 43) # 4T 90 FT4T Waed af¥Fast F1 wam
T FU, Feald AR YaqeRT Afggfa w7 8 B aa wosy Y g i e
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AT TF GO G FU & Gay H Tlg FUGTT & TR 3T
T Y49 & A & U

HILT TORTST it FTHL
18
I&TF AT TsT FF R
& &1 HAX

HTTT OIS i T A7 I A0 TURTST it LHE A TF (1 92 Fld
* HAY § AL FOYT % TR AT TAEF ATG=A A1 UHA F (T TAT ZAT 291 & A=
TS @ a7 FrET 37 A1 30 A uF wwe Frorw w7 £ g=ar 7, Meqq awme
a%:
AToAE — 1
arfae aftw

g FIIY 39 SATHAL T AT ZRI AT HIAZTHRT 77941 | § @t v star 241 &
i €1
AT - 2
e T
1. g e B qfEesd sy 93 @% qedias IT-THT S9AT ST
JIFEETOTT ETRT S U ST 9¥ F70 T FIA F Ga9 § A1 g0, 978 o (6l 47 ag &
AT ST |
2. I A99T AFS GEIN F HqCT F ITH ATATHT T¥ AT TC F A IR FI
97T HNGEH AAAT a1 Hi FA TIAAT 9 FA AR T 90, T T T AGSAT AT R

TAAT T AT ST & dedl g% F70 70 AT F 3T FIA F 50T U Goft 9% FO00 T0
F4T % =T H JTAT ST |

3. o HISET F4 9 9g FOR AT M, d & 1 —

(F) AaH,
(i) argFe, o/ 39 92 e grerr At of arfae &
() AT ;

(& gmr A AT FT gy Ara) |
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(@) ST FH WA F,

(i) FRER FF I F (FIUELT A A @ N T URERTEE; R -
AEATCE);

iy FaRrr s W W EYuEl F 99 TW @ W r@Aw FEwE -
ArEATTHTE);

(i)  SaTEr FREFT 9 F (STUEAT F ATH 2T S AT AV WHISTH - AT,

(iv) =TT qIET SEEaT 9T F (SqUEdl of 9 g & am < shaear 7 av
AL MAA-ALTTATH); 3

(v) T O AR (EYUE 9T L € A e S - arddh);

(R =% 9Tg “ITATRIT FT HGT AT

4. g wr Al Y auET uEr qd: g9 w19 9 W aF] R ST R 1T
grarer fav s & ard F weaTe e w0 F T srarat IR T 4T SR S

afagrart sl F guw arfgEd et oft vl oftad | & d9g § uw g
aﬁqﬁaﬁsﬁmmarﬁmmmﬁ%ﬁwél

FToaE - 3

AT IR
1. TH FOLF FAISETS T T dasf § s safaa A 8y
(F) A" 5T F ST § - I FT TSTAT 3T THH TsTe g 3T 39S FUX
& FrgETH &7 5 sfaRed #1% ot svg gyt o arfaw § B ot w1 s
TY 99 F ATNGRT qgq AT FEA TAT ATUAEI FEA F FHRL TIT % TEar
YR SATHTL, 37T AR TAT SATIAFIL 8; :
(@) ITIA" e ¥ AMYWTT § I AU TR 37 Al of-fawh s & s
T ST T TP S F ST SR AT FA % AT ST TEdT
ST o Sfala argaeetT &, THu &% oA &
@ v FfEETEE OSE 99T gET /i aee” aeal #7 od e Y siarEr
AT TS 3T I&S Frfdee TR §
(@) =RF =g 9T § =g =qTY, L wrgAT, ;RAAT F1 AwS geey i A ey gy
arfaer g o dafaa afaesrdt Tsal § vgw S0 AT & a8 TF $O9T ThE F
=T F gHEAT 7T L |
() FErEr o= & FE Rafag R enmEr o st & e omea F
o v R e & =9 § AT Smar §;
(&) IEw ae T TSR F SIOET R FE I 6] g,
) waﬁ?mﬁwwmw@wﬁﬁrﬂﬁmwmwﬁﬁmw

@WW%%@WWW&W%WHM@WW%
freft et g d=fer #E Som aftsnia 8



THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(F) AL ITATITT” A&l F AT & - UF drarwer a99 F G 3w g
ufarfera @t sterame sraar arga g aitaes, fere s Rafa & s& seam st
FEATE  FAG gAY GEGE ST F TAEL F A9 g AAET  SArar
s
() “THF IR o5g F AT
() wa ¥ : & w0, WG g Ay saE wivs yafat;
(i) &9 Avza TS ® AT 6 sFEEET U weAE J94GT a1 IiaEd
gfafafe;
() et wfaersrd oy & g9y ¥ e g T afia @
() Tt us SRt T & TEEAT sTaaT ATTERAT T FIA AT FE AT
iy =g fAfgw =aftw, wrfierd siv den, &F oAt 3@ 9 & 2fRaa G
gt Tva ® Y99 FIAT 4 IH gt A
@) F e F el F AT WA FT qAGT IEATIT T AT 2, T T
Y FTE T AT TET B, ST ST FA F qae H AT e srorar 5 F Aast ¥ 2 2,
59 9% 7 FOX A E1AT B AAAT IF FI 6 @AY F AT AU {AET FAFT JHIA FT
EIRERA
(@) ‘Al asaafa e
()  Td FHTHA H ;. U AT ACEA g A7 A1 A,
(i) &G F AHS F : FAEHT F ATHA F 1 TAGL F AT E ATAT FAvSE A9 T
=g ARAT & AT § 12 HalT $T F97 4T | :
2. ﬁﬁ#ﬁwr&wmagiammwaﬁm%qaﬁmmw%,wam
Haf & svrar sfea 7 &), SuH sy fwft asa &1 9@ o grn o 3w A F
warS % o 36 TE, S| 9T 7 FUL AT AT 8, F FAL K Aqwa I aHT 2T 8
AT g f I ST AN 0 T aTer FT FAT & Seviaq qrC T 3720 97 THT 207
ST I TS F FT FIAT $ SAqid o907 J7 2 |

IT~aE - 4

Rt
1, T FOT & FASATS U gfaarart o v Fardr gee #v of F va =t
F & 5 a¥ 39 7157 F FAT § dqiia IqF gidare, Fare, frme & wae, gaea-eara
FaT faedT U &1 T F T AITAT AT ThaT & 30T qoTd, TaH a8 o7 AT gHH e
TSRS IT-THTT sraar 4+ ey oft enfier g1, @i =0 o2 ® #1¢ var i+
A TEI 2T o 9% Fae 39 757 § R #at 7 219 arel $ 9% 39 75T § F
FATIT AT 4T 2
2. Tl TTE 1 & ITALT F F0 I FE 7fwF @7 & dfaarwry wegt #wv [
a1, @gt st 2R =T am iy s
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F) 3N Fae IET U5T F FEATE qET AT FEr 39 uF wrht Rara-g Sueey &,
7f2 37 AT & Teat § Frg et Ram-1g Iueey g1, a9 98 39 a5 &1 UF At
AT ST, s 9y 39F sfwrg i T gy gffway & (et Rat # F);
@)  gfe 3q ey & e 39w agay B [Rfge &, Rt a8 B s awar &
orar i IF a aeat & & Frlt oft Tow § 6 sl Rema-g Suwey 7 8L v AR
39 ST T UF Faret wET Sren Sred 98 sradq @ar &y,
) afX aE read QAT & Tt § TEaT oY suar I & Bl oft oo ¥ 98 @A |,
T 78 39 Uo7 F1 At amr s R ag uw aftes g
¥)  Ff% g AT € oAt & aftew g arar 3 F el oft vea ar aftes i gr
FfaamRTdr Tt & Ferm AT e agAta gy 39 Yo &7 [T w47 |
3. WEl TH AeaT & 9UUTE 1 % IuSHy & Froor fFAT AP & e g saftw et
HiETFrY At F FETE 2, 99 39 Fad 39 T &1 Fardt e s [Sred sqw
oY yay w Rug € ) 37 3w a1 Ryt 98 By s awar g Sed s
uTE Ty T e g ar dfaarard asat F ge T e gguta § 39
T T THTLTT H |

qToe5 - 5

Tt deTae
1. 2 EE F TASATS Tt SEITOE 9F HT A9 IO & 59 Refg e g,
s grar Rt Serm &1 FTaTT aepia: q9ET saa: BT Sar
2. wrf weare e ¥ ey Regare arfae @
(F) T FT L T,
(@) &I T,

@@ FE FEE,

(F)  FIEFEMET,
(F) &I HEATET,
()  FrE A

@) Pl =R & G9fia A8 sveTe, S gEal F ST gRAUTT YRaT Frar &,
()  FIE FH, AETEATAT AT A7 TITH &1 FH1W, TG, FEATHT HAGT T96 a9
(F)  FIE @I, T AAGT T F FA, GET ATAT AwAT FRAT w197 Byt A”fRa
qTTa SATHAT % (AoHRTT FT HE F7T T

3. (F) FrE AIF-2 AAAT AT, TEATAT HAFT AT TRATAAT TAGT IHE HAT9q
Tt Friwery aft vE st geame gAar 9f? vEr wae wyw, afEeET sar
FraweTT 183 =29 a1 709 srfes gy 9% 99 )
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4.

(@ FaTU wEqa AT, SEH 3 TEeE g U H A9 gU &HaTal $94r 3
FIHST & weaw | el gem 1 et qare anfie €, Teq Rl 39 '\ &
TaTEeTy et 12 7 &t sty & oftaw 3o e 90 Rm & sfes &t sy
Fafarat ¥ o For 3 sfaw S Tt & (S srora Hag TR E9) |

TH AT & qEad! Sqadl F grd gu ft Ty Fearaw” v § fRefolad # orfae a8

HAAT SATUAT

5'.

(F) IUF G GEATST ATA AT TOG-FEIA 5 WA FUSTL, T2AT F TATSATS FlAATA
Wﬁuﬁw;

(@) AT FUSTIV, YRUW ¥ WIS IUAW § HATHd AT AT T0F FEGAT F (HAT
T HT TE-TATT HLAT, 1
(M BT I 39 g A /9Tied B S ST Sere % 9T 4T 1vg-
FTEQA F T FT TI-TATF FIAT,

() I F U AT AT TOg-aw @ 7 Fae 77 FIA F (o AT AT U FA
F foro 1T & et fRfosa w1 wa-are w4,

() 3T F O Saer e star ges ey & A aer ey i 99 *
TATTATT FTLIETE & fore 9= 2 7 v@-varg F:74T;

(F) IT-TATE (F) F (3.) % § Ieatea Faa el srd-aardt & g9 & o
Zrawia & et fAffed vamw =1 vo-va w0, 999 & @ w5aee F aformeaer
FTETE ¥ (AT a1 7 q9eT FraheTy (T JEF9E a1 TgrdE F=ET F 8 |
TTIT 1 3% 2 % SYEl F gfq gv ft, set Faw eftraa & et srfyeat, e o s

7 AT gran g, # A= #°E =fww sy et aey F B 3uw & G 3 v d@arr ae
H &4 FLAT g, qg1 39 FAFATI F qa9 H, g I =ATE 399 F v F7ar g, waHiearad
FEEEET 5T ¥ 39 W F et §EATIT FT §HAT T ST, 1 U =7f7E v

(F) IH IAT F ATH A IH T § G0 q0q F7 FT7 AFAFE 917 27 307 38 AEas
I6 W &1 W A7 F3ar g1, 99 aF % vy st & afaEteet s 4 7
sfeafaa 37 nfafafaat @ fifag 7 g, & 7R 98 AR & v [fdsg o &
ATSTH § YAWT HTAT ¢, F 3T TCATE F Iqae F Fefia Fa F 79 [fesq s
T ST §ETIH AGT ST, TGT

(=) TrET g i yTw 7E Y, feq 2 e oft sreaw weifeafEe aeg & v e
HAGT TUI-FEGA T F21F 7@l gl (orTH & 98 ST $it T F AT AT T0a-Feqah it
e = & Refiad s e

(M) ==, Saw F forg quiaar e e quiadr yydTeatas TsT § Argae v
HATST ITH FHLAT BT |
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6. T AR & TAAd! 99l F g1d §U oft, uw "iwrrd uew ¥ Ry S sem A
T F F AT F BEHY, AL dATHERT T5F F UF wArft qeames w1 AT awli 7
ST, AT 9 F@aA gfeag are Rt wole, e 9% Svmms 7 oy grar gy, & e e gy

=afen & AW § I ST ST & &F ° fH v Niferuw A war § sty gt R st &
T FETE |

7. Y som e dfaemerh Oo § a1 o9 S0 frE st Seqn9s &7 g7 a8l /1T
S 3 98 Sa w7 et e, A FHTOE weie snET waT afhea a B s wei
F HTAW F FIAGIK FLAT 8, F90a 1 T 7= 97 FAGR T FH qHTET € § FT G & |
T, 57 U et USiz % wriaTT quid: srraT s Qe 39 So i o & fRe Sra & at
39 T TOUTE & ATWITT & S(qa Taa= giAad &7 USie Tgi GHHAT U |
8. ug 7y o g Frusl, o uw "@ieer e & fRart g, Y ol s et
HTAT g T Rt ot e gra e gl &, o g dftererdt o fit el € s
S 3 gEX TS § (I Gt wuredt e F AT & STyET swT) SE FIdT g, B IF
AT & Forefy ot 7 T € gAY T Tl deares At 9T ST |

' AT - 6

I9e grafy a4 Ay .

1. T dfaeErd Te ¥ Rl farf g g d@feeerh o § Rug s=e ool &
ITH A1 U< 39 O o7 | T AT S |
2. o9 qEqiRy 98 &7 ot FEr g WY 3§ AfErE 9 ¥ FIAL & sqia suaT oy g,
i et iy Rug 2 1 39 92 &, 3 off g & 3 onfae g9 - o= gl &
FAATHT F T # TEOA, F AT IR F TG qgET AT ITERY, TH FgFR T W -
qeqfy gaefy AT S F ITFY AT G &1, TAd aFiy H A F sfeEm i gfae
WUSTT, HIT TAT AT TTHIATw GaTEAT & QIgH [T AT ST F ATAHT F JAEA & T H
iy sroat A st F sttt S, Jis i) v s gy § §9F
TS AT WU
3. UTEME 1 ¥ ITEY, F9e qUATT & oA ITAN, 9 HFA 9¥ I Ayar gaw T v
THTT & TANT A ITHA I ATl 377 9% fY o] g |
4. TTTE 1 3 3 F Soey, R sew 6 e gl & s g s aRera
qaTet & AT % e yoen s geafs & T s 97 S AT i |

' qqeac - 7

FUOA & ATH

1. s gfaerrd Tasg ¥ Ot s F ot o) Fae I Tog ® T ST AT 59 9% 6
9g IIW ga} dfaery ey § feug Y wareft deamam ¥ wrerw § 99 oSy § FER T8
FaT g1 IfE S IIW IYYTH aEH T FIUSTE FLAT g7 df 39 ITH & AT I¢ 8L T 7 o
FT FATAT AT GHaT 8, Theq I0F ATHT & T Iaa 397 I E FT T S I9 SATH FE AT B
WTH U §TH ST
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© 2. 4TUTE 3 ¥ SUSH! F refie T U, TET TF GTASTHET ST HT FIE IAW gHL HiAGTHEL
Ty # ua faneft et Seumae & wTerw W & FIO9R F7aT g, T8 TAF diearsrd a5 § 19
T FEATYT F FIT G ATH, I A9 7 JTGH s 1 it S919HT g9 grft o 0 a9
a7 399 Fedl-gedt aRfRafaat § s gum @ feg-sen #set § @@ gr Al ik B
ITH BT T A I IAW F ATT T AT T ¥ FTAGT HL@T § R 98 U wmft deaqmos
gl

3. T vt geqrad F ATAT F el @ #, 39 TS F FTAT F Suedl o7 It
€T & AT IF @ Fit werdt Y srgwia € e, S 59 et deerae F v =
B o €, B T8 T Sy . wrdwrd ud qmres yeratas 517 ft arfie § awr St
Wmﬁwm%mm%weﬁsﬂtaﬂﬁwﬁmﬁwsﬁ%m%qw@ﬁmﬁ
Tt GO o § oruar s By u gt

(4, SIgl UE GAETERT 99 W IUH F HA ATH H ITb (ST AT H THTSH & e GC Th
TITft GEATAH A G AT AT HT ReTor w1 w4 g, awt s 2 £ A s a3
HiARER Tor & weferd s 9gfa & A Mg 7 9w F Rl S @ gidarted a9

FGT, T, wweE F e sraars w$ @fy v gely & s afome @ sgsee § ffge
frgial ¥ srqer go |
5. ﬁ%mmmwﬁﬁﬁwﬁmwﬁgwa@wmﬁﬁwwﬁ
HEATIA A ITW & {orT 71 srerat qug-aqu @< §
6.  JEFdT ATUTHN F AT TATHT HEATIA & 1O Y ATHE F 9 T JUIGY 6T THId
¥ Feifca R smar @/, 59 o B 3% fArda A8 S o gate s a8 e
7. g At ¥ 9 i O 7 e deft § e 5w W F ae aqeaEt § oo
= o 1o &, 27 S SI=ual & ISy 39 AT & Su«Hl ¥ T T8 gl |
Tve - 8

| STETSTOrT 3 ATy yRagT |
1., uF sfRTaErd Tsa F Y e e amaadty grarara § St SeEt aga F
THATAT & YT B4 9T ATHI U haer IHT ToT T FHT SA0IT SIFUIAT §
2. =f et st S # TTET Y9Y-RT TF S qTT 9% 8, 99 58 39 gfaers
57 ¥ feua wraT stroe SoraH steram 6w avaang Rug @ srat 7fe s dftemr asg o
Wﬁﬁma@ﬂ@wﬁzﬁwﬁ&wwmmwm
| T S ATt Ev |
- 3. TTUTR 1 F I9ay faElt q@ § wniterq, fanft 91 3w srrar Rt smacorfty w=eE
TSt 7 wTE v o oft Ay g
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IS - 9
qgarit 3w
1. gl
() TF SIA@ER ST #7 1% Io9 a8 4iReE oy 1 399 & vay,
FRE=OT SreraT Gt A qeqerd: SForam S erq: W &1aT &; oAorar
@ & =iF, vE gfeer sy ¥ G e s gy dheerh usy 5 Y
3R F a9, =y srrar Ot § Yeaers: e SAvesa: 9 A B,
ST ST A Rt oft sraee @ T It F S 39 arforfSas sterat sy g9t |
T} o T IraT WIS ST 8 7 39 ot & e §, S waay s F S =l ot
T THT IS W ATH ST IT a1 & 81 gia = (o § IT I §  TF IAW F A g
2T, fAwg I At % HCOT T TR TH TE G, A T AU I IqF F A7 7 i
T ST &1 3l I UT FEHT F ATET ST :
2 gl U SIS 9T 39 UST F AT FEnt % ot § 39 A &y gl w5 § 6
AZAAT F7 AT & Ty uw gEy wiardy aew F Bl cuw ot 9w gay uey § ST i v
g 3 3w aftafere Bro wo ey 0 9y € & ywaRetae oy ¥ Swg Y 39 R 9 g
gU gra gt A 3erwt F fig e 7% anisw ot & g Y e et F A o a8
BT, 99 98 T TS 39 A 9% 3 v w57 ofd ¥ svew aufEe garase s
T TFI F auraied St [feas w73 F @ 7O F v sugd! f ifEe w1 @ o § v
BT Sl 7f2 e g, A $iEeT T F Ae yiewr U TaT § ary aemd F6

3. YITUTE 2 % IUFY AT AT AGT S Wl ~ATIA®, FATAAT AT F7Y FIA! FREATRAL 5
FOT AT FTA T A E 5 St G 1 F siesta ot ¥ auraSe # ggrar e Hi

FIATEAT & GHTIT IHAT F § TH STGTIE, THY IYLT HUAGT FATALHAFL 61 TS TGS F qaAE
# sdee & o 3O R

FT=ag - 10
AT
1. 7% AfeEET g & Far Gt st gro g st sy & B Qe @ s
T 7w FTsTier 39 gAY Ued § Fay gh
2. qunfe, v Fvatert O¥ 39 dfEmrd avr # o i 39 Osw F S F STET F AT
ST T RrEehT ATHT &7 FCF ATt wEOAT U [Rardt §, 90 afe At Fr REwwl @it
=1 dfaerard sy F1 U FavEt & @ 39 wohR T F7 Fonal # g% i F 5 gfard §

sfts g g A% GXTATE S oAl & Hay § FEAT 7 FOTH H AT GE HO0 A |
FAraver sraT fFw v §) '

3. wawffumqg—rﬁ“mwﬂ"wmlmMwmaﬁmﬁﬁmm%%
I AT FY WEETRAT ¥ T % 19 7 gf, T g AGH F W A F § O 9 FE w9

STEET A AT & S S TST F FTAT 6 SJeaeia AL F T A7 T TR Bl 8, ey e
FA ATt FAT U Rt f)

3013 GI/13—2
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4, URME 1 R 2 % Iuey 39 Rufa ¥ anp 4t g, 7R amivet wr Rawrf sl o
dfaererd Tva #1 Rarh g1 F Feor g afdesr T § agt Ruw v warft deamew &
' AEH ¥ FAGR FLQT 5, DEd e a1 w0 Fredt set Rt & srar 9 g s H
Fug fft Fftea v & wd7 TafRes Jamd s =< § o7 R aeafy 3 99 § amwiat §
st STt & agT a8 39 YA F erd geanae sprE fAfde e & e 9 ¥ 95g 8

Tt fRafa , s 7 a1 Sq=ae 14, S oft ameer @), & Sysy Ay gt

5.  SIgl N FFA, A UF qiagmerh s it Randt 8, @y dfdesrd asa § ar st
AT T RN 8, TR T AT FOIAT GIRT 17 g 10 wrvent o=, Rl o s o A
FATCAT, I 7 o Th ATSTier 39 g T & fahedT FHardy v srer fvw sy 81, sroran o9 7% &
o aeafyy & ar & s & arraft 6 SR 8, 98 99 gay sy § feug Y warft e
a7 farelt e v & 9T ©7 & dag @Y T T 3w F afaRew e 9% & T S,

=Tg 37T fOh 1T Avier ey sAfada AT w9 & I AifAw wT F 37 gAK A% § IS g
T ATH S7qET 3T & &9 F g
ITweE - 11

e _
1. UF FfEErE s # 3T g 9T a7 ga) dfaerart e & et e #r s
T TS 9T 36 AL ST F FHT STAT ST T

2. AT, 39 IR & oA T TN Gt asg 7 off i 37 97 F FAT H AqGET F
AT AT FHT 50T Toq § 9 IIF araT 2, Foheq afe s o7 Rerameft st gae d@fdard
T5g &7 ATt § a1 38 W v TiRa #T, =1 Y a6t @ F 10 gfdera & srferss T8t gnm
3. UUUTE 2 F ITHET F B9 gU o, UF GRETEr) U5y ¥ I9a AT WSH T F w0 Y
e 1A grft aud % & Ffafea & gy B @) s RRawnft =7 & s enfae
TET AT

F) AR ARSI ST T R, ST TS TSMTAS IT-S9TT Srar 8 e grieer,;
rrar

) () g & 9HS ®, ahy od S, aedg srara-fatg 5 erar it s S,
£ 1KY

(iy I=F F uraw #, I oo 39 Iwq, T @ o Rl @fuze 39 ge1, $0
fRaresTRar 3o 3= sty
M) WIS g geyrE o qv gfaereardt asat & S gerw ittt g a9g-99y 97 O9

4.  TH FITSE W TAT - WY ST 916 A A § - e W F mr d«edl vl |
AT, AR dgw g giAg gF srrar A8 ohT W1 I Wr-arar & o # 9t # v g
sfererT wTe &Y staaT At gt ofx oW =7 & wwarty st &, wtar g i qurwt sruar
FO-TA1 § wTw g e v wiagfadt, suest s et § gatin Nt s e

arfae 2 Fafraa sl F forg seide ddedt v 91 57 S=aE & T & o saTe 78
AT AT
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5. mE 1 AT 2 ¥ ITey I Rafy ¥ @rp A4 2, AR s #v Rawwht @wl,
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FITYTT HIFAT 57 FUT & TALA Agl gl AT 1 AEH-YEF A= 1 37 2 g4 yaaraa
T2l 2
2. AT ST FRT ATH FY TE FIE AT I T & AATE FIAT F SAaid ITH TIAT
HHTA &1 TH G9AT AT0AT ST SH Faer 39 AHAT ATET TIAFHTRAT (FATATed AT qarata®
T anfaer &) &7 wohe TRaT SIToT ST 77 & SaRd AT AT F0 F qag H F 7 Ay 4
I ALAT FA, ITH TIAA TIAT ATHGIST F GG § 94T et w1 Feior w01 71 3w
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£ 9% F 95 &N UH =1F I1 WieEwT gEAT S TN Fad VH & TN & o w40 F 39
EAT Fl FHEWAE ATATAT T FEAATRAL AT ATAE HUET A The F Tl
3. fowdft oft Rufe & tmme 1 & =l &1 o et dfteerd usr  w Fefafee e
ST TET B A
F) 39 JYAT gAY GIACTHET ST F FEAT AT TAHAF TAT F gL T IAEAT
IUTT AT ;
) UHr gEAr (Ged eaEs e aeqras it steme giaat artae §) i
HETE FTAT AT I AAAT THY WIASTHILT TST & FTAT 6 daitd AT FOTE Fi FHT
fRufa & yroa 78T &§; |
T R g it FerE T R =R, FRER, e, aiiefas et
ardwiaE Aifd ¥ gfage &7 (e wfer) |
4. TH ISR & AEw & g2 Rt afarar wew g R s w6 wiw we ¥ o
w7 AT STaT 8 AT gAeT @fEaErET sy A i T AAHET FOATH FI9 F 0 AT
THAT UFA FF a1 IUTAT FT START FAT, T ST L AT FT AT 799 & F7 T41541 & (o0
Ut gEET it F1E ArFeawar 7 21 | e arer § st e s 3 i fravet F asfig

2 foreg el oft Rurfar & Ty ftwmsdt =7 7 snf 7Y g & afererdt wog Faer zaferT g=mn
HEATE 03 & AT HLd ¢ o6 THT =71 § IAHT FIE A1 2q T2l 2 |

5. et off fafa & Swrms 3 F Iuasf &7 od Faw gafoe guar ft arqfT & F 797 7
F Ao el sfeemrdt vor & g 39 F oo 781 semar stroan & qmer B & oo
Al dvume, et vait a7 Bl =t ewar § s Aty o st F e g ar T G
=f<F & TTiHeE fRg F dafaa 2 |

AT — 28
A it I F ggEar
1. wfEemr Teg 9w qET i agET § UF gAY F GEEaT 3971 I8 qErdaT aseE 1 37
2 greT gfaEfae 721 21 Afaerardt woa F qaw wiErt =7 aqsaE F aqyanT i &fy e
TEA S ZIT a9 F 79 8
2. ¥ A7SSE H F9T 9ETF g°2 "USEF AT & areqd SiaErerd asdl, A99T I9F
ToAITae IT-THTN AaT w7 yrfererTieat i 3 § seme au a6t ey & #7077 Faor
2, STET % S AqIq HULTT 56 FAL FATAT FI5 A7 AT [57H o707 G2l 7759 94 2 %
HT-HTT AT T F HAET AT, T -2 AT AT AT I K A H 27 T 2

3. o= faft dffarardt TS T TISIET AT 39 ST F FAL F SN TdA417 graT 2 H#7 T
At zaf<F g 27 raT 2 ST 39 999 39 TS & FIAT F Aq90d TahT Gt F1 0% qg] awam
q9 IF TGET 2 A IH TS & GEH IMAFET F A9 I7 gAL ATATRET T F AGH
Tt g FaEt F waSArd S T ST | 39 oS 71 #5739 ST g A9
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Y F HU & G99 X g, qEr B Oeed qrar 39 gEY ST 7 qorEd a7 AJ, F [y
TAST TAF FAT & ST F AT I gAY Tt ToF gIRT a9« Far s
4, 9 Gt G asg w1 U9 TET 9g 7149t € s g9y § 98 T, o999 9 &
st Tt agEt T gRRfaT F F o0 g ¥ SuTT ST & a9 39 O9E T & 39 a9
- F Y NIRRT F JqOy 9 gL Giaaray U959 F ae TS g 636 F ST 74 &
TASEATY TR FT AT AT 98 g0 ST ST UNET q19 & daey § 9+ FHqeAl, 9y &
ST T 39 AL ST & e I g1, & ST & AqaTE ST 5 IUTH FOT IgT aF F 99
TH IYTAT FT TARY T ST 8, Tored 21aT wHifeatad Uy § yadAia A8t § 9T 59 Fin
ZT 27 € o 3aeht et T T srferae )
5.  ¥TUTE 3 3T 4 F I F ga g+ TOATE 3 I9ar 4 F wHeryd e @l
Ty g T 3Ry T e su e # Y e i & sroefe wE S s s = H
I ZHEF TAEY F HI I T & HIAAT F NG (| Toed 219 F THST H5 qrridewan a2t
& JTTt | TAF SAATaT, TETE 3 74T 4 F y@iomTd Y @ferE asy gy s g
TS qT9 HT IF T § ZAX SR T5T & FIAT 5 Siaiid 59 Toed T &l TI57 Hle
grerfasaT 921 gl
6. et dfag=rd usg F U T3 ¥ Areeaed, Auar wuaET AfY F A9y # FTAATE A
Fae I T & FTATAT AT Frafas® Fawrat F awer aar e 36 I ¥ 0 19
T g Forawr o gay dfaerer asy ¥ R Amrey strar yaAs [RE F awer o
FIAATET & TorT fadt SATAHTC T o FAT TAFT TS FIAT ATAT ATTITY
7. @ OTE 3 STUET 4 % qgd (Rt afaemsrd aer grr sy Ry S % e Ry
qUT R TAeAtyd T | o ieg o 3T 1 ga) dfaerhrd 97 # a9 H o7 T
F A TgA HATAT T arar a5t Frwthd ¥ day § wua gy S ; '
#)  TTATE 3 F s Sy F AT §, wrieatid T 1 ATE o &y o
I ST & FAT & dgd Yad+1q g M U AF g 37 & I 59 999 I TF &
FAT & FANT AT AYAT Uk TG TehaT, AT
@) 4T 4 F St st AT ¥, et T F Tt ary e sey
| 98 ST A HTIAT 5 Ggd TaH! agal GRITTT FEA F Ig9T F T & IITF FLT
g , :
TR ST FT FAH TS T qF H g0 AT F FelH ATAH H qohTe
sfaglRa wom s gy asg F Qaer 9w wrteafye 57 s sy & A ar e
FT IT THT 2T )
8. IO AT=yE & faeft +ff Suder &7 od At A 7 Y off dfterd usg w PRuffea &
forT STIaaT AT FAT @ AT AT

F)  Iq dfaErdl TSy AT gEx @faErE) 9T ¥ FrAT ST TaEE gy &
FETT TATHIAF IUTT FAT;

g)  UF IUTH HAT A A A (e gfewew) F Aoha g
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)  HWEEAT TEF FAT A2 gL AT 5T ¥ T0F FOAT AGT TS T4T F

ST IS Gy STyt HEw, Sar Hft wrHer &Y, F g+t gl s F v T G,

q) 39 AHEl ® HEHEdT WA #AT Jg 39 ST F O yamAE S| g

HfAaTRT ST g ITA T T a1 ATH § T4 €9 § AqATGEIT ol

oS - 29
wrsit & afEiw e

1.  TH T & Iuay T off Rafa & & d@faesrt asg # w7 aRigr suar sug=d &
Haftra saa waeeft FTAT U SUTHT F SqST B AT FA F Aol A
2. T AToSE | I TS SAEEAT W FISHL s oar At (et 2t & o) o o dfaererd
=g 1 Farft € q9r S gEy dfEerET TS § 9T I F7aT § 39 B4 5 gt AT F 9
g ST fEReT @l s F Rarft @ aoft o s € aft & Rart sdar s Rar €,
STt SrTE 2 § afeariia & o UF A 9 w9 F e @ s i ser aqt # Q@
Fd il
3. Tt afaemrdy Tsg &1 #¢ et a+ft B Bty ad ¥ forg sidar wm =t grm af?
TraT Rt Fafefas & # i ow e

F) FALHET G491, qIGT

7) T G st § ¥ B uw § ferfg w8 e, ol
) FEE AU i e AVl TH dqees F TaTs 6 # [y wrar yw e uEEy 6
THtag € o ;7 Rafle =7 & uF spEr oF F s geaar vy =2 iF et § e
[ERIEICIEAC e

i) AT H A T HT G A9ET goF F F9 & 9 50 giaaq 97 fFT v afEaemerd
ST F UH JI4T 399 JfeF afhal #7 o0 7 § J9ar Jweqer &7 F roqar Ffy oft
dfaerardt T § [Aefae vt § sy syferat 1 &9 & w9 50 Tidera &1 a97 S sryEr 997

Heq sgar fBa wrft |riee g, o ot v dfaemsrd 7T & UF q9ar 399 A8 ATwdl ®
EREERIERCIRRECRIRC TR R R

M) &S ARAETT syar |Afeat w1 e, Saw #:7 d F9 50 wiaed srqar zEd Sfew
fRawnft ot v wfaerardt Trog ¥ ue sruar zaa fds safegt & wrfaes & & srram/faT oft
gfFarierd e # = et g fAafae Fodt & 79 qwy 912 1 F#7 F #5950 gfaaq
FqaT A FT geg Fuar Fawrft st g o B uw dfeermer s F v srar vE |
wfere =IeRaT F TeaaradT A9aT qLeayT Sariied § ar ; ruar
q) S UHT G GO AAGT AT T e TTH GT orhsd AT FrAwerT arAr # & et off
TF AR TST H T 7 2

Ford For swds =afReat it 0 F st &7 s w72 g At wody ad g G
sgfer it 50 widera & st aeher sy UF =yfxral 1 oraT it J7dT & e 98 S92 oI =7 F
HAAT ATTL T & HIT graT & 7 39 2ragliat F =7 F 21 § F Ff v qfgmwmrd asa %
framft 721 € 1 57 T # enfier &% S F wdrerd =t & Fav sy § w3 v
FAET 3T ST AR & (TR THH SGT AA9T ATEqtas RO F FOE F o0 AT
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aqfe =7 & By T (e Sy i) s aur B At 2 B §5 F e
HeaqTqe, S At & Bl v afasrd oy # Rua 1, F Fe gt d9-a1 F A
o &t it Trfer emfaer 7 gnft))

4. TTUTE 1 ST 2 F ITEY AW ARl T TAT UF HiFQHET T T FE FAATEH g 5T 7
STH &1 TE AT T 9T F HGY H FAC F AT F (00 G 2, IR A7 Gy w9 7 FHaw s
# FIEATT FATAT &1 (T F Freor Fartaat 2g Fae F sraan saedr F749 F Froan 3 foaw
FETE, o9 9% F T aftfafear 36, Sur ser sfgfe @44t afafafet 7 ) e @

TR ToAt F T A TE AT ST FIAG F G F GTH A TE G 7S TR B A7 q
Rameft T& Tl it T FE g 39 FAL H 7T aq1 F G 2rav gl
5. U gfersr ey # A Fart # i 3w 2 gu oft FO F Ay @ SR G s
7f% g AfEarET 7 1 aEw TieEe 78 Fuiia wwar & & @ st 7 @ qug
HTERIET (AT FATET TAT T TATAAT | AGEAT T FAL & ATAT 1 ITH FIA F G056 G
TAISAT § 8 FIE UF 7 2l
6. IH AT F TASATS "HIAT ITH E1F TFg=sT F7 aredd o
F) WA |, FIS T THFIAS o Heald T g sfasfa faar
(RfRaw) sfafRaw, 1956 $f a1 4 % Tga graar &t 74t 8r;
@) I Afvdes sy #, 2 Siear T A © ey st R dear e e
FFIE TH.U; 3T
T) TS AT TlT UAEES (S FEH MAFET 36 AqeaE F TSl aq ATFdar a4 % 0
HEHT B4 &l
7.  TH AqeaE | satted fhdt oft a1 % gra gu, R oft =5f3n it 57 w07 F e s A
sfarerTe &t ST, AT o FEATETT 36 T AR 0 7Y 2 Rt e IReT q9ay e
LA A A FIE TF 37 FU H ATG9T HEAT g1 {97 9¢ T8 FAT 9] 84T 21
#Toe - 30 .
NERIRERENEE KO R EEIn TR
0 FOC & T 919§ SarEE wF F A R # siesia oger Fow s %
IYFT F AT Ao HAT At Arget sfgwet F wreqt & Sftw FaaEr w i
TAT TRl TSI
AT - 31

wga g
1. HfEEET UST 39 FOC H AR F & [0 A74-H94 AR § da0a srqferg aiaamsi
o F ¥ e F o AT & R w7 § v gt # At w6
2. FE FR TH ATER & 90T 1 H et srftgEamst i uxadt ardite % 60 kg F a1
9 g
3. TH FC & IS FHT A% THE ZA -

F) AT,
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) o ForeT ad # g FT AT 21T § IHE AT Herved 4 F F3F AT Fit TgA ! q4@
FT ST TEF AT A g At et A ad S Roym A T A FETg H

iy S uT ¥ gy § R 99 FRve 9§ F o aad] 99 forEd FTC AT ST 8, B A0
T ¥ TUW R F7 sraT I9% a1 T Ay o F sty Re fr @ mar g

g) IEIH,
) o et T § g FUT AT 21T § IHE AT Helve< Y F AT AT F Tged! qr@
FT AT THF FTE A g AT (et g 99 & gy ft v sy FHEw
i) o R ¥ ade R o et A ¥ s et A o O A gt &, F e
TTE ¥ T B F7 e g9 a8 e fosfry o ¥ siftw R frarmr g

AToS - 32

qHTIA

Tg FOX AT qHT TF FE] T 5" a2 et @i e g 58 99 T8
#¢ f2aT STar | AT § & ot dfREETd OSg T FOT F AR g At ardE & A6 9" 9
£ =t T 2 ¥ a2 OF g AT BT FeveT af f gy & 7 & 7 g qE wd
AT ATTAH & THTYT FT AT T FAT T GATH F goam g | W Rafy & 7g = i
¥ gey ¥ fRowsrey g o o
F) AT H,

) T e ¥ § wwTOT w7 AR far AT & 6% e sadi Ferrs< au i agel
e F1 379aT 3% A% e A ad fym A T s F Edy F ;3R

iy I o ¥ ey F iy 9w FeveT o F R Aiftw R s @, F s srgadt et
T ¥ ardrer wTE ¥ waw R A sraar gu are ey Rty ad ¥ siftw R #r @ mar e

g) I=AE,

)y T FerveT o F wuT 7 AfeE AT ST § SE% S dgaEd] Hov T a9 & JHadd
oTE ¥ v 39 Fr sy I9E are Rt off g ad &y f 7 o F FEy o o7

i) IE Ol ¥ Hay § Rl 3w e % R Aifew R s § F s sgad fevet
T % SeEet ATE ¥ W R i srorar e e el sy o ¥ sifte R A e e En

ey arey #, 3% v RfYas =7 & s segearafal & 589 $77 93 geanes
fa &)
7E freelt # o 2y g TTRE ¥ e wre ¥ arsd R wfver, Rl ug st wmarst §
FrAr e st § e By s gt g1 qwe w1 & sranfvs ) ond s & Rrar
Rufa # SISt 9135 T9TET /T ST
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ATTT TORTST Fit IR AL TT
TR A AT TFC T ATH
(Tm . streft) (T ¥ @)
FEIT TqT FL AIE RS
FIRIEAE]

A TF YT 9T F F GG F gL FAGTT F IR UF THEF AT697 F7 TAHA & (o0
LA TUTST AT IEE AU TTST F 19 FL 9T A ZEATeIT Fld & (o107 AL TZeanards
Freforfaa STadl 9 789 gu &, ST F0T & Af = o g
| gg a9aT Sar 8 &% ssaw 4 (Ramf) & domms 1 & siftw are, G« st 9,
TSAEATT & F REia F7 a0 F9 F F107 I vz TSy § FT 7 @l 2, 37 W
F FIALT | T Aol FaT |
Il =87 8 (Tl va a1 Ufvagd) & #2 #, ag a8em a7 2 & ofmgq z=m, o
dfagrT Treg 1 At |, Aargy AT § AT Auar 9vy qEqs & Tiiagd & o
YT FeAUl & (FeAd & Tfiagd F o T g9 sew Iuwor |qf2q) g9, TE-rard a9an
frT g W AW FEe 39 dfErErd aer § Fdg 2 99 aF F e Fad e
#faerardt T F e wa o s #)

Il AR 8 (RIS 3T Ay Ufiag) F §ay ¥ qg q0HAT A1471 & & savargry amamamd 4.
AT ATLAT & HATGT § T4 T F [ A9t I 5479 F1 TH TG STqaT argq=
HATAT § ITH ATH & &7 § HET A0 702 F UF AT FT T & (A0 A4474 2 77 75
TS & HaY H S=aR 11 (34T F ST AT A&l 2il

IV =32 8 (RT3 arg afvass) 79T aq=ag 13 (IS afdars) F g2 § 12
aeT AT & B T st G aa F 89 gy oft S d@ftarrd ooat F e e
are wfea €, S Rafd it agm €, swt sra Fawdt asg § Fai 785 &, 927 =9 757 vH
9T T AT & SATEHTT HT 97T T

V g a9HT SaT 8 % Sqgees 25 (AW sHEgR) F Su«dl &1 g8 o Jgf amar s
ZHY gEe A ey i Bt wet F samfeatta aer § Rug fft st deamm F
FTH 9T T 6 UHT 2T 0 F AT 2 A7 B T A 39 2 7 afew § o wamiteatag s
TT &Y AT F AT 07 e AUy 2 o T & AqeaE 7 (FHET & 1) AR 3 F 3t
F wiage gl

VI SI=E7 27, AT & ARTF-YEF F qa9 &, Tg THAT S1am § 5 Aa, 9 avE F740
THE GO & A7 FOLA HT AR FCA AT TSATGT & q1T G R F da9 § 3879 7 39
FTIE % ATATE 1 5 g ITH ¥ T8 AT F7 9947 T a7 21

3013 GIN3—4
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VIl s saE 31 (Y9 8HT) & g4y §, I8 qWAT S1a7 § [ Ao 27 (FFAT FT ALE-NE1)
F ITFL, IA FAVST AW % [T FATST q¥ F F FLL AR AT §, & T Fqad! (el &
T F HAT | TATHT g

e aren ), za% e e =7 & wftga sragearafat § @ e 9w gEas
Ea

7 et # a9 21 g9 ARE F gt amg F ared e St {7 vd skt

qrart 7 2127 gor wiagi § e faa s wft 9 g w1 & g g1 s R
3 frsrar Y Rafa 7 st 913 wsrelt JvET sTom

AT TOTST i I=F Afded TS
TOHTT At AT TERL T AT
(um =t Sreft) (Fie e T @)
FrAlT TIe FT a8 RNEEG

MINISTRY OF FINANCE

(Department of Revenue)
NOTIFICATION
New Delhi, the 5 July, 2013

~ (INCOME-TAX)

S.0. 2081(E).—Whereas, an Agreement between the Government of the Republic of India
and the Government of the Oriental Republic of Uruguay for the avoidance of double taxation and
prevention of fiscal evasion with respect to taxes on income and on capital was signed in India on
the 8" day of September, 2011 (hereinafter referred to as the Agreement);

And whereas, the date of entry into force of the Agreement is the 21% day of June, 2013,
being sixty days from the date of the later of the notifications of completion of the procedures as
required by the respective laws for entry into force of the Agreement, in accordance with paragraph
2 of Article 31 of the Agreement;

Now, therefore, in exercise of the powers conferred by section 90 of the Income-tax Act,
1961 (43 of 1961), the Central Government hereby notifies that all the provisions of the Agreement
between the Government of the Republic of India and the Government of the Oriental Republic of
Uruguay for the avoidance of double taxation and prevention of fiscal evasion with respect to taxes
on income and on capital, as set out in the Annexure hereto, shall be given effect to in the Union of
India with effect from the 1% day of April, 2014.

[Notification No. 53/2013/500/138/2002-FTD-II]
K. RAMALINGAM, Jt. Secy.
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AGREEMENT

BETWEEN.

THE GOVERNMENT OF THE REPUBLIC OF INDIA
‘ AND '
THE GOVERNMENT OF THE ORIENTAL REPUBLIC OF URUGUAY

FOR THE AVOIDANCE OF DOUBLE TAXATION AND THE PREVENTION
OF FISCAL EVASION
WITH RESPECT TO TAXES ON INCOME AND ON CAPITAL

The Government of the Republic of India and the Government of the Oriental Republic of
Uruguay, desiring to conclude an Agreement for the avoidance of double taxation and the
prevention of fiscal evasion with respect to taxes on income and on capital and with a view to
promoting economic cooperation between the two countries have agreed as follows:
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Article 1
PERSONS COVERED

This Agreement shall apply to persons who are residents of one or both of the Contracting
States.

Article 2
TAXES COVERED

1. This Agreement shall apply to taxes on income and on capital imposed on behalf
of a Contracting State or of its political subdivisions or local authorities,
irrespective of the manner in which they are levied.

2. There shall be regarded as taxes on income and on capital all taxes imposed on
total income, on total capital, or on elements of income or of capital, including
taxes on gains from the alienation of movable or immovable property and taxes
on the total amounts of wages or salaries paid by enterprises, as well as taxes on
capital appreciation.

3. The existing taxes to which the Agreement shall apply are in particular:

a) in the ;:ase of India:

(i) the income tax, including any surcharge thereon;
(ii) the wealth tax;

(hereinafter referred to as "Indian tax");

b) in the case of Uruguay:

(i) the tax on business income (Impuesto a las Rentas de las Actividades
Economicas -IRAE);

(ii) the personal income tax (Impuesto a las Rentas de las Personas Fisicas -IRPF);

(iii)the non-residents income tax (Impuesto a las Rentas de los No Residentes -
IRNR) ;

(iv)the tax for social security assistance (Impuesto de Asistencia a la Seguridad
Social -IASS); and

(v) the capital tax (Impuesto al Patrimonio -IP);

(hereinafter referred to as “ Uruguayan tax™).

4. The Agreement shall apply also to any identical or substantially similar taxes that are
imposed after the date of signature of the Agreement in addition to, or in place of, the
cxisting taxes. The competent authorities of the Contracting States shall notify each
other of any significant changes that have been made in their respective taxation laws.

Article 3
GENERAL DEFINITIONS

I. For the purposes of this Agreement, unless the context otherwise requires:

a) the term “India” means the territory of India and includes the territorial sea and
airspace above it, as well as any other maritime zone in which India has sovereign
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rights, other rights and jurisdiction, according to the Indian law and in accordance
with international law, including the U.N. Convention on the Law of the Sea;

b) the term "Uruguay" means the territory of the Oriental Republic of Uruguay, and
when used in a geographical sense includes the airspace, the maritime areas, under

Uruguayan sovereign rights or jurisdiction in accordance with international law and
national law;

c) the terms "Contracting State" and "the other Contracting State" mean the Republic of
India or the Oriental Republic of Uruguay as the context requires;

d) the term "pefson" includes an individual, a company, a body of persons and any
other entity which is treated as a taxable unit under the taxation laws in force in the
respective Contracting States;

e) the term "company” means any body corporate or any entity that is treated as a body
corporate for tax purposes;

f) the term * enterprise” applies to the carrying on of any business;

g) the terms "enterprise of a Contracting State" and "enterprise of the other
Contracting State" mean respectively an enterprise carried on by a resident of a

Contracting State and an enterprise carried on by a resident of the other Contracting
State;

h) the term "international traffic" means any transport by a ship or aircraft operated by
an enterprise of a Contracting State except when the ship or aircraft is operated
solely between places in the other Contracting State;

i) the term "competent authority" means:
(i) in India: the Finance Minister, Government of India, or his authorized
representative:

(ii) in Oriental Republic of Uruguay the Ministry of Economy and Finance or its
authorized representative.

j) the term "national" means:
(i) any individual possessing the nationality or citizenship of a Contracting State:

(ii) any legal person, partnership or association deriving its status as such from
the laws in force in a Contracting State;

k) the term “tax” means Indian or Uruguayan tax, as the context requires, but shall not
include any amount which is payable in respect of any default or omission in relation
to the taxes to which this Agreement applies or which represents a penalty or fine
imposed relating to those taxes;

1) The term “fiscal year” means:
i) in the case of India: the financial year beginning on the 1** day of April;

i) in the case of Uruguay: the calendar year beginning on the 1 day of January for
the purposes of individuals and the taxable period of 12 months for other persons.
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2. As regards the application of the Agreement at any time by a Contracting State any term not
defined therein shall, unless the context otherwise requires, have the meaning that it has at that
time under the law of that State for the purposes of the taxes to which the Agreement applies and

any meaning under the applicable tax laws of that State prevailing over a meaning given to the
term under other laws of that State.

Article 4
RESIDENT

1. For the purposes of this Agreement, the term "resident of a Contracting State" means
any person who, under the laws of that State, is liable to tax therein by reason of his
domicile, residence, place of incorporation, place of management or any other criterion of a
similar nature and also includes that State and any political subdivision or local authority
thereof. This term, however, does not include any person who is liable to tax in that State in
respect only of income from sources in that State or capital situated therein.

2. Where by reason of the provisions of paragraph 1 an individual is a resident of
both Contracting States, then his status shall be determined as follows:

a) he shall be deemed to be a resident only of the State in which he has a permanent
home available to him; if he has a permanent home available to him in both States,
he shall be deemed to be a resident only of the State with which his personal and
economic relations are closer (centre of vital interests);

b) if the State in which he has his centre of vital interests cannot be determined, or if he
has not a permanent home available to him in either State, he shall be deemed to be
a resident only of the State in which he has an habitual abode;

c¢) if he has an habitual abode in both States or in neither of them, he shall be deemed
to be a resident only of the State of which he is a national;

d) if he is a national of both States or of neither of them, the competent authorities of
the Contracting States shall settle the question by mutual agreement.

3. Where by reason of the provisions of paragraph 1 a person other than an individual
is a resident of both Contracting States, then it shall be deemed to be a resident only of the
State in which its place of effective management is situated. If the State in which its place of
effective management is situated cannot be determined, then the competent authorities of
the Contracting States shall endeavour to settle the question by mutual agreement.

Article 5
PERMANENT ESTABLISHMENT

1. For the purposes of this Agreement, the term “permanent establishment” means a
fixed place of business through which the business of an enterprise is wholly or
partly carried on.

.
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2. The term “permanent establishment” includes especially:

a) a place of management;

b) a branch;

¢) an office;

d) a factory;

¢) a workshop;

f) a sales outlet;

g) a warehouse in relation to a person providing storage facilities for others;

h) a farm, plantation or other place where agricultural, forestry, plantation or related
activities are carried on; and

i) amine, an oil or gas well, a quarry or any other place of extraction of natural
resources.

3. (a) A building site or construction, installation or assembly project or supervisory activities in

connection therewith constitutes a permanent establishment only if such site, project or activities
last 183 days or more.

(b) The furnishing of services, including consultancy services, by an enterprise through
employees or other personnel engaged by the enterprise for such purpose, but only where
activities of that nature continue ( for the same or connected project) within the country for a
period or periods aggregating more than 90 days within any 12-month period.

4. Notwithstanding the preceding provisions of this Article the term “permanent
establishment” shall be deemed not to include:

a) the use of facilities solely for the purpose of storage, display of goods or
merchandise belonging to the enterprise;

b) the maintenance of a stock of goods or merchandise belonging to the enterprise
solely for the purpose of storage, display;

c) the maintenance of a stock of goods or merchandise belonging to the enterprise
solely for the purpose of processing by another enterprise;

d) the maintenance of a fixed place of business solely for the purpose of
purchasing goods or merchandise or of coliecting information, for the enterprise;

e) the maintenance of a fixed place of business solely for the purpose of carrying on,
for the enterprise, any other activity of a preparatory or auxiliary character;

f) the maintenance of a fixed place of business solely “or any combination of activities
mentioned in subparagraphs (a) to (e), provided that the cverall activity of the fixed

place of business resulting from this combination is of a prenaratorv  or auviliary
character.

5. Notwithstanding the provisions of paragraphs 1 and 2, where a person — other than
an agent of an independent status to whom paragraph 7 applies — is acting in a
Contracting State on behalf of an enterprise of the other Contracting State, that
enterprise shall be deemed to have a permanent establishment in the first-mentioned
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Contracting State in respect of any activities which that person undertakes for the
enterprise, if such a person:

a) has and habitually exercises in that State an authority te.conclude contracts
in the name of the enterprise, unless the activities of such person are limited to
those mentioned in paragraph 4 which, if exercised through a fixed pla¢e of
business, would not make this fixed place of business a permanent establishment
under the provisions of that paragraph, or

b) has no such authority, but habitually maintains in the first-mentioned State a

stock of goods or merchandise from which he regularly delivers goods or
merchandise on behalf of the enterprise;

¢) habitually secures orders in the first-mentioned State, wholly or almost wholly for

the enterprise itself.

6. Notwithstanding the preceding provisions of this Article, an insurance enterprise of a
Contracting State shall. except in regard to re-insurance, be deemed to have a permanent
cstablishment in the other Contracting State if it collects premiums in the territory of that other
State or insures risks situated therein through a person other than an agent of an independent
status to whom paragraph 7 applies.

7o

An enterprise shall not be deemed to have a permanent establishment in a
Contracting State merely because it carries on business in that State through a
broker, general commission agent or any other agent of an independent status,
provided that such persons are acting in the ordinary course of their business.
However, when the activities of such an agent are devoted wholly or almost
wholly on behalf of that enterprise, he will not be considered an agent of an
independent status within the meaning of this paragraph.

The fact that a company which is a resident of a Contracting State controls or
is controlled by a company which is a resident of the other Contracting State or
which carries on business in that other State (whether through a permanent
establishment or otherwise), shall not of itself constitute either company a
permanent establishment of the other.

Article 6
INCOME FROM IMMOVABLE PROPERTY

. Income derived by a resident of a Contracting State from immovablc property

situated in the other Contracting State may be taxed in tha: other State.

The term “immovable property” shall have the meaning which it has nnder
the law of the Contracting State in which the property in ¢ uestion .s situaied. The
term shall in any case include property accessory to immovable property,
livestock and equipment used in agriculture and forestry, rights to which the
provisions of general law respecting landed property apply, usufruct of
immovable property and rights to variable or fixed payments as consideration for
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the working of, or the right to work, mineral deposits, sources and other natural
resources; ships, boats and aircrafts shall not be regarded as immovable
property.

The provisions of paragraph 1 shall apply to income derived from the direct
use, letving, or use in any other form of immovable property.

The provisions of paragraphs 1 and 3 shall also apply to the income from
immovable property of an enterprise and to income from immovable property
used for the performance of independent personal services.

Article 7
BUSINESS PROFITS

The profits of an enterprise of a Contracting State shall be taxable only in
that State unless the enterprise carries on business in the other Contracting State
through a permanent establishment situated therein. If the enterprise carries on
business as aforesaid, the profits of the enterprise may be taxed in the other State
but only so much of them as is attributable to that permanent establishment.

Subject to the provisions of paragraph 3, where an enterprise of a Contracting
State carries on business in the other Contracting State through a permanent
establishment situated therein, there shall in each Contracting State be attributed
to that permanent establishment the profits which it might be expected to make if
it were a distinct and separate enterprise engaged in the same or similar activities
under the same or similar conditions and dealing wholly independently with the
enterprise of which it is a permanent establishment.

In determining the profits of a permanent establishment, there shall be allowed as
deductions expenses which are incurred for the purposes of the permanent
establishment, including executive and general administrative expenses so
incurred, whether in the State in which the permanent establishment is situated

or clsewhere, in accordance with the provisions of and subject to the limitations
of the tax laws of that State.

4. In so far as it has been customary in a Contracting State to determine the profits to be
attributed to a permanent establishment on the basis of an apportionment of the total profits of the
cnterprise to its various parts, nothing in paragraph 2 shall preclude Contracting State from
determining the profits to be taxed by such an apportionment as may be customary; the method of

apportionment adopted shall, however, be such that the result shall be in accordance with the
principles contained in this Article.

3013GI/13—

d.

w

No profits shall be attributed to a permanent establishment by reason of the mere

purchase by that permanent establishment of goods or merchandise for the
enterprise.

For the purposes of the preceding paragraphs, the profits to be attributed to the
permanent establishment shall be determined by the same method year by year
unless there is good and sufficient reason to the contrary.
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7. Where profits include items of income which are dealt with separately in other
Articles of this Agreement, then the provisions of those Articles shall not be
affected by the provisions of this Article.
Article 8
- SHIPPING AND AIR TRANSPORT

1. Profits derived by an enterprise of a Contracting State from the operation of
ships or aircraft in international traffic shall be taxable only in that State.

2. If the place of effective management of a shipping enterprise is aboard a ship,
then it shall be deemed to be situated in the Contracting State in which the home
harbor of the ship is situated, or, if there is no such home harbor, in the
Contracting State of which the operator of the ship is a resident.

3. The provisions of paragraph 1 shall also apply to profits from the participation in
a pool, a joint business or an international operating agency.

Article 9
ASSOCIATED ENTERPRISES
1. Where

a) an enterprise of a Contracting State participates directly or indirectly in the
management, control or capital of an enterprise of the other Contracting State. or

b) the same persons participate directly or indirectly in the management, control or
capital of an enterprise of a Contracting State and an enterprise of the other
Contracting State,

and in either case conditions are made or imposed between the two enterprises in their
commercial or financial relations which differ from those which would be made between
independent enterprises, then any profits which would, but for those conditions, have accrued to
one of the enterprises, but, by reason of those conditions, have not so accrued. may be included in
the profits of that enterprise and taxed accordingly.

2.

3

Where a Contracting State includes in the profits of an enterprise of the State —
and taxes accordingly — profits on which an enterprise of the other Contracting
State has been charged to tax in that other State and the profits so included are
profits which would have accrued to the enterprise of the first-mentioned State if
the conditions made between the two enterprises had been those which would
have been made between independent enterprises, then that other State shall
make an appropriate adjustment to the amount of the tax charged therein on
those profits. In determining such adjustment, due regard shall be had to the
other provisions of this Agreement and the competent authorities of the
Contracting States shall if necessary consult each other.

The provisions of paragraph 2 shall not apply where judicial, administrative or

other legal proceedings have resulted in 2 final ruling that by actions giving rise
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to au adjusiment of profits under paragraph 1, one of the enterprises concerned
is liable to penalty with respect to fraud, gross negligence or wilful default.

Article 10
DIVIDENDS

I. Dividends paid by a company which is a resident of a Contracting State to a
resident of the other Contracting State may be taxed in that other State.

2. However, such dividends may also be taxed in the Contracting State of which the company
paying the dividends is a resident and according to the laws of that State, but if the beneficial
owner of the dividends is a resident of the other Contracting State, the tax so charged shall not
exceed 5 per cent of the gross amount of the dividends. This paragraph shall not affect the
taxation of the company in respect of the profits out of which the dividends are paid.

3. The term "dividends" as used in this Article means income from shares, or other
rights, not being debt-claims, participating in profits, as well as income from other
corporate rights which is subjected to the same taxation treatment as income from

shares by the laws of the State of which the company making the distribution is a
resident.

4. The provisions of paragraphs 1 and 2 shall not apply if the beneficial owner of
the dividends, being a resident of a Contracting State, carries on business in the
other Contracting State of which the company paying the dividends is a resident,
through 2 nermanent establishment situated therein, or performs in that other
State independent personal services from a fixed base situated therein, and the
holding in respect of which the dividends are paid is effectively connected with
such permanent establishment or fixed base. In such case the provisions of Article
7 or Article 14, as the case may be, shall apply.

5. Where a company which is a resident of a Contracting State derives profits or
income from the other Contracting State, that other State may not impose any
tax on the dividends paid by the company, except insofar as such dividends are
paid to a resident of that other State or insofar 2s the holding in respect of which
the dividends are paid is effectively connected with a permanent establishment or
a fixed base situated in that other State, nor subject the company's undistributed
profits to a tax on the company's undistributed profits, even if the dividends paid

or the undistributed profits consist wholly or partly of profits or income arising
in such other State.

Article 11
INTEREST

1. Interest arising in a Contracting State and paid to a resident of the other
Contracting State may be taxed in that other State.

2. However, such interest may also be taxed in the Contracting State in which it
arises, and according to the laws of that State, but if the Leneficial owner of the
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interest is a resident of the other Contracting State, the tax so charged shall not
exceed 10 per cent of the gross amount of the interest.

3 Notwithstanding the provisions of paragraph 2, interest arising in a Contracting
State shall be exempt from tax in that State, provided that it is derived and
beneficially owned by:

a) the Government, a political sub-division or a local authority of the other Contracting

State; or

b) (i) in the case of India, the Reserve Bank of India, the Export-Import bank of India,
the National Housing bank; and

(ii) in the casc of Uruguay, Banco Central del Uruguay, Banco de la Republica Oriental
del Uruguay, Banco Hipotecario del Uruguay; or

¢) any other institution as may be agreed upon from time to time between the
Competent authorities of the Contracting States .hrough exchange of letters.

4. The term ‘'interest” as used in this Artic!: means income from debt claims of
every kind, whether or not secured by mortgage and whether or not carrying a
right to participate in the debtor's profits, and in particular, income from
government securities and income from bonds or debentures, including
premiums and prizes attaching to such-securities, bonds or debentures. Penalty
charges for late payment shall not be regarded as interest for the purpose of this
Article.

5. The provisions of paragraphs 1 and 2 shall not apply if the beneficial owner of the interest,
being a resident of a Contracting State, carries on business in the other Contracting State in which
the interest arises. through a permanent establishment situated therein, or performs in that other
State independent personal services from a fixed base sitiated therein, and the debt claim in
respect of which the interest is paid is effectively connected with such permanent establishment or
fixed base. In such case the provisions of Article 7 or Article 14, as the case may be, shall apply.

6. Interest shall be deemed to arise in a Contracting State when the payer is a
resident of that State. Where, however, the person paying the interest, whether he
is a resident of a Contracting State or not, has in a Contracting State a
permanent establishment or a fixed base in connection with which the
indebtedness on which the interest is paid was incurred, and such interest is
borne by such permanent establishment or fixed base, then such interest shall be
deemed to arise in the State in which the permanent establishment or fixed base
is situated.

7. Where, by reason of a special relationship between the payer and the beneficial
owner or between both of them and some other person, the amount of the
interest, havizz regard to the debt claim for which it is paid, exceeds the amount
which would have been agreed upon by the payer and the beneficial owner in the
absence of such relationship, the provisions of this Article shall apply only to the
last mentioned amount. In such case, the excess part of the payments shall remain
taxable according to the laws of each Contracting State, due regard being had to
the other provisions of this Agreement.

Article 12
ROYALTIES AND FEES FOR TECHNICAL SERVICES
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1. Royalties or fees for technical services arising in a Contracting State and paid to
a resident of the other Contracting State may be taxed in that other State.

2. However, such royalties or fees for technical services may also be taxed in the
Contracting State in which they arise, and according to the laws of that State, but
if the beneficial owner of the royalties or fees for technical services is a resident of
the other Contracting State the tax so charged shall not exceed 10 per cent of the
gross amount of the royalties or fees for technical services.

3. (a) The term 'royalties'" as used in this Article means payments of any kind
received as a consideration for the use of, or the right to use, any copyright of
literary, artistic or scientific work including cinematograph films or films or
tapes used for television or radio broadcasting, any patent, trade mark, design or
model, plan, secret formula or process, or for the use of, or the right to use,
industrial, commercial or scientific equipment, or for information concerning
industrial, commercial or scientific experience.

(b) The term “fees for technical services” as used in this Article means payments of any kind,
other than those mentioned in Articles 14 and 15 of this Agreement as consideration for

managerial or technical or consultancy services, including the provision of services of technical or
other personnel.

4. The provisions of paragraph 1 and 2 shall not apply if the beneficial owner of the
royalties or fees for technmical services being a resident of a Contracting State,
carries on business in the other Contracting State in which the royalties or fees
for technical services arise, through a permanent establishment situated therein,
or performs in that other State independent personal services from a fixed base
situated therein, and the right or property in respect of which the royalties or fees
for technical services are paid is effectively connected with such permanent
establishment or fixed base. In such case the provisions of Article 7 or Article 14,
as the case may be, shall apply.

5. (a) Royalties and fees for technical services shall be deemed to arise in a Contracting State
when the payer is that State itself, a political sub-division, a local authority, or a resident of that
State. Where, however, the person paying the royaities or fees for technical services , whether he
is a resident of a Contracting State or not, has in a Contracting State a permanent establishment or
a fixed base in connection with which the liability to pay the royalties or fees for technical
services was incurred, and such royalties or fees for technical services are borne by such
permanent establishment or fixed base, then such royalties or fees for technical services shall be

deemed to arise in the Contracting State in which the permanent establishment or fixed base is
situated.

(b) Where under sub-paragraph (a) royalties or fees for technical services do not arise in one of
the Contracting States, and the royalties relate to the use of, or the right to use, the right or
property, or the fees for technical services relate to services performed, in one of the Contracting

States, the royalties or fees for technical services shall be deemed to arise in that Contracting
State.

6. Where, by reason of a special relationship between the payer and the beneficial
owner or between both of them and some other person, the amount of the
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royaities or fees for techmical services, having regard to the use, right or
information for which they are paid, exceeds the amount which would have been
agreed upon by the payer and the beneficial owner in the absence of such
relationship, the provisions of this Article shall apply only to the last-mentioned
amount. In such case, the excess part of the payments shall remain taxable
according to the laws of each Contracting State, due regard being had to the
other provisions of this Agreement.

Article 13
CAPITAL GAINS

Gains derived by a resident of a Contracting State from the alienation of
immovable property referred to in Article 6 and situated in the other Contracting
State may be taxed in that other State.

Gains from the alienation of movable property forming part of the business
property of a permanent establishment which an enterprise of a Contracting
State has in the other Contracting State or of movable property pertaining to a
fixed base available to a resident of a Contracting State in the other Contracting
State for the purpose of performing independent personal services, including
such gains from the alienation of such a permanent establishment (alone or with
the whole enterprise) or of such fixed base, may be taxed in that other State.

Gains from the alienation of ships or aircraft operated in international traffic, or
movable property pertaining to the operation of such ships or aircraft shall be
taxable only in the Contracting State of which the alienator is a resident.

Gains from the alienation of shares of the capital stock of a company the property
of which consists directly or indirectly principally of immovable property
situated in a Coniracting State may be taxed in that State.

(,ains fiom the alienation of shares other than those mentioned in paragraph 4 in
a company which is a resident of a Contracting State may be taxed in that State.

Gains fromn the alienation of any property other than that referred to in
paragraphs 1, 2, 3, 4 and 5, shall be taxable only in the Contracting State of
which the alienator is a resident.

Article 14
INDEPENDENT PERSONAL SERVICES

Income derived by an individual who is a resident of a Contracting State from the
performance of professional services or other independent activities of a similar
character shall be taxable only in that except in the following circumstances
when such income may also be taxed in the other Contracting State:

if he has a fixed base regularly available to him in the other Contracting State
for the purpose of performing his activities; in that case, only so much of the
income as is attributable to that fixed base may be taxed in that other State; or
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b) if his stay in the other Contracting State is for a period or periods amounting to or
exceeding in the aggregate 183 days in any period of 12 months; in that case, only so

much of the income as is derived from his activities performed in that other State
may be taxed in that other State.

2. The term "professional services" includes especially independent scientific, literary, artistic,
educational or teaching activities as well as the independent activities of physicians, lawyers,
engineers, architects, surgeons, dentists and accountants.

Article 15
DEPENDENT PERSONAL SERVICES

1. Subject to the provisions of Articles 16, 18, 19, 20 and 21, salaries, wages and
other similar remuneration derived by a resident of a Contracting State in
Tespect of an employment shall be taxable only in that State unless the
employment is exercised in the other Contracting State. If the employment is so

exercised, such remuneration as is derived therefrom may be taxed in that other
State.

2. Notwithstanding the provisions of paragraph 1, remuneration derived by a
resident of a Contracting State in respect of an employment exercised in the other
Contracting State shall be taxable only in the first-mentioned State if:

a) the recipient is present in the other State for a period or periods not exceeding in the

aggregate 183 days in any twelve month period commencing or ending in the
fiscal year concerned, and

b) the remuneration is paid by, or on behalf of, an employer who is not a resident of
the other State, and

c) the remuneration is not borne by a permanent establishment or a fixed base which
the employer has in the other State.

3. Notwithstanding the preceding provisions of this Article, remuneration derived in
respect of an employment exercised aboard a ship or aircraft operated in

international traffic, by an enterprise of a Contracting State may be taxed in that
State.

Article 16
DIRECTORS' FEES

Directors' fees and other similar payments derived by a resident of a Contracting State in his
capacity as a member of the board of directors of a company which is a resident of the other
Contracting State may be taxed in that other State.

Article 17
ARTISTES AND SPORTSPERSONS
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1. Notwithstanding the provisions of Articles 14 and 15, income derived by a
resident of a Contracting State as an entertainer, such as a theatre, motion
picture, radio or television artiste, or a musician, or as a sportsperson , from

personal activities as such exercised in the other Contracting State, may be taxed
in that other State.

2. Where income in respect of personal activities exercised by an entertainer or a
sportsperson in his capacity as such accrues not to the entertainer ,or
sportsperson himself but to another person, that income may, notwithstanding
the provisions of Articles 7, 14 and 15, be taxed in the Contracting State in which
the activities of the entertainer or sportsperson are exercised.

3. The provisions of paragraphs 1 and 2, shall not apply to income from activities
performed in a Contracting State by entertainers or sportspersons if the activities
are substantially supported by public funds of one or both of the Contracting
States or of political subdivisions or local authorities thereof. In such a case, the
income shall be taxable only in the Contracting State of which the entertainer or
sportsperson is a resident.

Article 18
PENSIONS

Subject to the provisions of paragraph 2 of Article 19, pensions and other similar remuneration

paid to a resident of a Contracting State in consideration of past employment shall be taxable only
in that State.

2

Article 19
GOVERNMENT SERVICE

a)  Salaries, wages and other similar remuneration, other than a pension, paid by a
Contracting State or a political subdivision or a local authority thereof to an individual in

respect of services rendered to that State or subdivision or authority shall be taxable only
in that State.

b) However, Salaries, wages and other similar remuneration shall be taxable only in the

other Contracting State if the services are rendered in that State and the individual is a
resident of that State who:

(i) isa national of that State; or

(ii) did not become a resident of that State solely for the purpose of rendering the
services.

a) Any pension paid by, or out of funds created by, a Contracting State or a political
subdivision or a local authority thereof to an individual in respect of services rendered to that
State or subdivision or authority shall be taxable only in that State.

b) However, such pension shall be taxable only in the other Contracting State if the
individual is a resident of, and 2 national of, that State,
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3.

The provisions of Articles 15, 16, 17 and 18 shall apply to Salaries, wages and
other similar remuneration and to pemsions in respect of services rendered in
connection with a business carried on by a Contracting State or a political
subdivision or a local authority thereof.

Article 20
PROFESSORS, TEACHERS AND RESEARCH SCHOIL.ARS

A professor, teacher or research scholar who is or was a resident of the
Contracting State immediately before visiting the other Contracting State for the
purpose of teaching or engaging in research, or both, at a university, college or
other similar approved institution in that other Contracting State shall be exempt
from tax in that other State on any remuneration for such teaching or research

for a period not exceeding 2 years from the date of his first arrival in that oth
State.

2. This Article shall apply to income from research only if such research is undertaken by the
individual in the public interest and not primarily for the benefit of some private person or

persons.

3. For the purposes of this Articie, an individual shall be deemed to be a resident of a
Contracting State if he is resident in that State in the fiscal year in which he visits the other
Contracting State or in the immediately preceding fiscal year.

b)

3013GI1M3—6

Article 21
STUDENTS

. A student who is or was a resident of one of the Contracting States immediately

before visiting the other Contracting State ar  who is present in that other
Contracting State solely for the purpose of his edication or training, shall besides
grants and scholarships be exempt from tax in that other State on:

payments made to-him by persons residing outside that other State for the purposes of
his maintenance, education or training; and

remuneration which he derives from an employment which he exercises in the other
Contracting State if the employment is directly related to his studies.

The benefits of this Article shall extend only for such period of time as may be
reasonable or customarily required to complete the education or training
undertaken, but in no event shall any individual have the benefits of this Article,
for more than six consecutive years from the date of his first ar-ival for the
purposes of his education or training in that other State
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Article 22

OTHER INCOME

1. Items of income of a resident of a Contracting State, wherever arising, not dealt
with in the foregoing Articles of this Agreement shall be taxable only in that
State.

2. The provisions of paragraph 1 shali not apply to income, other than income from
immovable property as defined in paragraph 2 of Article 6, if the recipient of
such income, being a resident of a Contracting State, carries on business in the
other Contracting State through a permanent establishment situated therein, or
performs in that other State independent personal services from a fixed base
situated therein, and the right or property in respect of which the income is paid
is effectively connected with such permanent establishment or fixed base. In such
case the provisions of Article 7 or Article 1 4, as the case may be, shali apply.

Law

Notwithstaading the provisions of paragraphs | and 2, items of income of a
vesideni of a Contracting State not dealt with in the foregoing articles of this
Agreement and arising in the other Contracting State may aise be taxed in that
other State.

Articie 23
TAXATION OF CAPITAL

L. Capital represented by immovablie property referred to in Article 6. owned by a resident of
a Contracting State and situated in the other Contracting State, may be taxed in that other State.

2. Capital represented by movable property forming part of the business property of a
permanent establishment which an enterprise of a Contracting State has in the other Contracting
State or by movable property pertaining to a fixed base available to a resident of a Contracting
State in the other Contracting State for the purpose of performing independent personal services,
may be taxed in that other State.

Capital represented by ships and aircraft operated in international traffic and by movable
property pertaining to the operation of such ships and aircraft shall be taxable only in the
Contracting State of which the enterprise owning such property is a resident.

4. All other elements of capital of a resident of a Contracting State shall be taxable only in
that State,

Article 24
METHODS FOR ELIMINATION OF DOUBLE TAXATION

Double taxation shall be eliminated as follows:

i In India:

2} Where a resident of India derives income which, in accordance with the provisions of this
Agreement, may be taxed in Uruguay. India shall allow as a deduction from the tax on the
mcome of that resident, an amount equal to the tax paid in Uruguay.
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Such deduction shall not, however, exceed that portion of the tax as computed before

the deduction is given, which is attributable to the income which may be taxed in
Uruguay.

b) Where a resident of India owns capital which, in accordance with the provisions of the
Agreement may be taxed in Uruguay, India shall allow cs a deduction from the tax on wealth of
that resident an amount equal to the capital tax paid in Uruguay.

Such deduction shall not, however, exceed that portion of the tax as computed before the
deduction is given, which is attributable to the capital which may be taxed in Uruguay.

¢) Where in accordance with any provision of the Agreement income derived or wealth owned by
a resident of India is exempt from tax in India, India may nevertheless, in calculating the amount
of tax on the remaining income or wealth of such resident, take into account the exempted income
or weaith.

2. In Uruguay:

a) Where a resident of Uruguay derives income which, in accordance with the
provisions of this Agreement, may be taxed in India, Uruguay shall allow as a
deduction from the tax on the income of that resident, an amount equal to the
tax paid in India.

Such deduction shall not, however, exceed that portion of the tax as computed
before the deduction is given, which is attributable to the income which may be
taxed in India.

b) Where a resident of Uruguay owns wealth which, in accordance with the provisions of the
Agreement may be taxed in India, Uruguay shall allow as a deduction from the tax on capital of
that resident an amount equai to the wealth tax paid in India.

Such deduction shall not, however, exceed that portion of the tax as computed before the
deduction is given, which is attributable to the wealth which may be taxed in India.

¢) Where in accordance with any provision of the Agreement income derived or capital owned by
a resident of Uruguay is exempt from tax in Uruguay, Uruguay may nevertheless, in calculating
the amount of tax on the remaining income or capital of such resident, take into account the
¢xempted income or capital.

Article 25
NON-DISCRIMINATION

1. Nationals of a Contracting State shall not be subjected in the other Contracting
State to any taxation or any requirement connected therewith, which is other or.
more burdensome than the taxation and connected requirements to which
nationals of that other State in the same circumstances, in particular with respect
to residence, are or may be subjected. This provision shall, notwithstanding the

provisions of Article 1, also apply to persons who are not residents of one or both
of the Contracting States.

2. The taxation on a permanent establishment which an enterprise of a Contracting
State has in the other Contracting State shall not be less favorably levied in that
other State than the taxation levied on enterprises of that other State carrying on
the same activities. This provision shall not be construed as obliging a
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Contracting State to grant to residents of the other Contracting State any
personal allowances, reliefs and reductions for taxation purposes on account of
civil status or family responsibilities which it grants to its own residents,

3. Except where the provisions of paragraph 1 of Article 9, paragraph 7 of Article
11, or paragraph 6 of Article 12, apply, inferest, royalties, fees for technical
services and other disbursements paid by an enterprise of a Contracting State to
a resident of the other Contracting State shall, for the purpose of determining the
taxable profits of such enterprise, be deductible under the same conditions as if
they had been paid to a resident of the first-mentioned State. Similarly, any debts
of an enterprise of a Contracting State to a resident of the other Contracting
State shall, for the purpose of determining the taxable capital of such enterprise,
be deductible under the same conditions as if they had been contracted to a
resident of the first-mentioned State.

4. Enterprises of a Contracting State, the capital of which is wholly or partly owned or
controlled, directly or indirectly, by one or more residents of the other Contracting State, shall not
be subjected in the first-mentioned State to any taxation or any requirement connected therewith
which is other or more burdensome than the taxation and connected requirements to which other
similar enterprises of the first-mentioned State are or may be subjected.

5. The provisions of this Article shall, notwithstanding the provisions of Article 2,
apply to taxes of every kind and description.

Article 26
MUTUAL AGREEMENT PROCEDURE

1. Where a person considers that the actions of one or both of the Contracting
States result or will result for him in taxation not in accordance with the
provisions of this Agreement, he may, irrespective of the remedies provided by
the domestic law of these States, present his case to the competent authority of
the Contracting State of which he is a resident or, if his case comes under
paragraph 1 of Article 25, to that of the Contracting State of which he is a
national. The case must be presented within three years from the first notification

of the action resulting in taxation not in accordance with the provisions of the
Agreement.

2. The competent authority shall endeavour, if the objection appears to it to be
justified and if it is not itself able to arrive at a satisfactory solution, to resolve the
case by mutual agreement with the competent authority of the other Contracting
State, with a view to the avoidance of taxation which is not in accordance with the
Agreement. Any agreement reached shall be implemented notwithstanding any
time limits in the domestic law of the Contracting States.

- 3. The competent authorities of the Contracting States shall endeavour to resolve by
mutual agreement any difficulties or doubts arising as to the interpretation or
application of the Agreement. They may also consult together for the elimination
of double taxation in cases not provided for in the Agreement.

4. The competent authorities of the Contracting States may communicate with each other directly
for the purpose of reaching an agreement in the sense of the preceding paragraphs. When it seems
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advisable in order to reach agreement to have an oral exchange of opinions. such exchange may
take place through a Commission consisting of representatives of the competent authorities of the
Contracting States.
Article 27
EXCHANGE OF INFORMATION

1.  The competent authorities of the Confracting States shall exchange such
information (including documents or certified copies of the documents) as is
foreseeably relevant for carrying out the provisions of this Agreement or of ‘he
domestic laws concer..ing taxes covered by this Agreement insofar as the taxation
thereunder is not contrary to the Agreement. The exchange of information is not
restricted by Article 1 and 2.

2. Any information received by a Contracting State shall be treated as secret in the
same manner as information obtained under the domestic laws of that State and
shall be disclosed only to persons or authorities (including courts and
administrative bodies) concerned with the assessment or collection of, the
enforcement or prosecution in respect of, or the determination of appeals in
relation to the taxes covered by the Agreement. Such persons or authorities shall
use the information only for such purposes. They may disclose the information in
public court proceedings or in judicial decisions.

3. In no case shall the provisions of paragraph 1 be construed so as to impose on a
Contracting State the obligation:

a) to carry out administrative measures at variance with the laws and administrative
practice of that or of the other Contracting State;

b) to supply information (including documents or certified copies of the documents)
which is not obtainable under the laws or in the normal course of the administration
of that or of the other Contracting State;

c) to supply information which would disclose any trade, business, industrial,
commercial or professional secret or trade process, or information, the disclosure of
which would be contrary to public policy (ordre public).

4. If information is requested by a Contracting State in accordance with this article, the other
Contracting State shall use its information gathering measures to obtain the requested
information, even though that other State may not need such information for its own tax purposes.
The obligation contained in the preceding sentence is subject to the limitations of paragraph 3 but
in no case shall such limitations be construed to permit a Contracting State to decline to supply
information solely because it has no domestic interest in such information.

5. In no case shall the provisions of paragraph 3 be construed to permit a Contracting State to
decline to supply information solely because the information is held by a bank, other financial
institution, nominee or person acting in an agency or a fiduciary capacity or because it relates to
ownership interests in a person.

Article 28
ASSISTANCE IN THE COLLECTION OF TAXES

1. The Contracting States shall lend assistance to each other in the collection of reverue claims.
This assistance is not restricted by Articles 1 & 2. The competent authorities of the Contracting
States may by mutual agreement settle the mode of application of this Article.

2. The term "revenue claim" as used in this Article means an amount owed in respect of taxes of

every kind and description imposed on behalf of the Contracting States, or of their political
subdivisions or local authorities, insofar as the taxation thereunder is not contrary to this

3013 GIN3—7
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Agreement or any other instrument to which the Contracting States are parties, as well as interest,
administrative penalties and costs of collection or conservancy related to such amount.

3. When a revenue claim of a Contracting State is enforceable under the laws of that State and is
owed by a person who, at that time, cannot, under the laws of that State, prevent its collection,
that revenue claim shall, at the request of the competent authority of that State, be accepted for
purposes of collection by the competent authority of the other Contracting State. that revenue
claim shall be collected by that other State in accordance with the provisions of its laws
applicable to the enforcement and collection of its own taxes as if the revenue claim were a
revenue claim of that other State.

4. When a revenue claim of a Contracting State is a claim in respect of which that State may,
under its law, take measures of conservancy with a view to ensure its collection, that revenue
claim shall, at the request of the competent authority of that State, be accepted for purposes of
taking measures of conservancy by the competent authority of the other Contracting State. That
other State shall take measures of conservancy in respect of that revenue claim in accordance with
the provisions of its laws as if the revenue claim were a revenue claim of that other State even if,
at the time when such measures are applied, the revenue claim is not enforceable in the first-
mentioned State or is owed by a person who has a right to prevent its collection.

5. Notwithstanding the provisions of paragraphs 3 and 4, a revenue claim accepted by a
Contracting State for purposes of paragraph 3 or 4 shall not, in that State, be subject to the time
limits or accorded any priority applicable to a revenue claim under the laws of that State by
reason of its nature as such. In addition, a revenue claim accepted by a Contracting State for the
purposes of paragraph 3 or 4 shall not, in that State, have any priority applicable to that revenue
claim under the laws of the other Contracting State.

6. Proceedings with respect to the existence, validity or the amount of a revenue claim of a
Contracting State shall only be brought before the courts or administrative bodies of that State.
Nothing in this Article shall be construed as creating or providing any right to such proceedings
before any court or administrative body of the other Contracting State.

7. Where, at any time after a request has been made by a Contracting State under paragraph 3 or
4 and before the other Contracting State has collected and remitted the relevant revenue claim to
the first-mentioned State, the relevant revenue claim ceases to be

a) in the case of a request under paragraph 3, a revenue claim of the first-mentioned
State that is enforceable under the laws of that State and is owed by a person who,
at that time, cannot, under the laws of that State, prevent its collection, or

b) in the case of a request under paragraph 4, a revenue claim of the first-mentioned
State in respect of which that State may, under its laws, take measures of
conservancy with a view to ensure its collection

The competent authority of the first-mentioned State shall promptly notify the competent
authority of the other State of that fact and, at the option of the other State, the first-mentioned
State shall either suspend or withdraw its request.

8. In no case shall the provisions of this Article be construed so as to impose on a Contracting
State the obligation:
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a) lo carry out administrative measures at variance with the laws and administrative
practice of that or of the other Contracting State;

b) to carry out measures which would be contrary to public policy (ordre public);

c) to provide assistance if the other Contracting State has not pursued all reasonable

measures of collection or conservancy, as the case may be, available under its laws
or administrative practice;

d) to provide assistance in those cases where the administrative burden for that State is
clearly disproportionate to the benefit to be derived by the other Contracting State.

Article 29
LIMITATION OF BENEFITS

1. The provisions of this Agreement shall in no case prevent a Contracting State from the

application of the provisions of its domestic laws and measures concerning tax avoidance or
evasion.

2, Except as otherwise provided in this Article, a person (other than an individual),
which is a resident of a Contracting State and which derives income from the other
Contracting State shall be entitled to all the benefits of this Agreement otherwise accorded
to residents of a Contracting State only if such a person has the qualifications as fefined in

paragraph 2 and meets the other conditions of this Agreement for the obtaining of any of
such benefits.

3 A person of a contracting state is a qualified person for a fiscal year only if such a
person is either:

(a) Governmental entity; or
(b)  a company incorporated in either of the Contracting States, if -

(i) the principal class of its shares is listed oﬁ a recognised stock exchange as

defined in paragraph 6 of this Article and is regularly traded on one or more recognised
stock exchanges, or ’

(ii) at least 50% of the aggregate vote or value of the shares in the company is owned
directly or indirectly by one or more individuals residents of either of the Contracting
States or/and by other persons incorporated in either of the Contracting St:tes, atleast
50% of the aggregate vote or value of the shares or beneficial interest of whic’ is owned

directly or indirectly by one or more individuals residents of either of the Contracting
States; or

(c) a partnership or association of persons, at least 50% or more of whose beneficial
interests is owned by one or more individuals residents of either of the Contracting States
or/and by other persons incorporated in either of the Contracting States, at least 50% of the
aggregate vote or value of the shares or beneficial interest of which is owned directly or
indirectly by one or more individuals residents of either of the Contracting States; or
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(d) A charitable institution or other tax exempt entity whose main activities are carried
on in either of the Contracting States.

Provided that the persons mentioned above will not be entitled to the benefits of the
Agreement if more than 50% of the person’s gross income for the taxable year is paid or
payable directly or indirectly to persons who are not residents of either of the Contracting
States in the form of payments that are deductible for the purpose of computation of tax
covered by this Agreement in the person’s state of residence (but not including arm’s length
payment in the ordinary course of business for services or tangible property and payments
in respect of financial obligations to a bank incurred in connection with a transaction

entered into with the Permanent Establishment of the bank situated in either of the
Contracting States).

4. The provisions of paragraphs 2 and 3 shall not apply and a resident of a
Contracting State will be entitled to benefits of the Agreement with respect to an
item of income derived from the other State, if the person actively carries on
business in the State of residence (other than the business of making or managing
investments for the resident’s own account unless these activities are banking,
insurance or security activities) and the income derived from the other
Contracting States is derived in connection with or is incidental to that business
and that resident satisfies the other conditions of this Agreement for the
obtaining of such benefits.

5: A resident of a Contracting State shall nevertheless be granted the benefits of the
Agreement if the Competent Authority of the other Contracting State determines that the
establishment or acquisition or maintenance of such person and the conduct of its operations did
not have as one of its principal purposes the obtaining of benefits under the Agreement.

6. For the purposes of this Article the term ‘recognised stock exchange’ means

(a) in India, any stock exchange which for the time being is recognized by the
central Government under section 4 of the Securities Contracts (Regulation)
Act, 1956; and

(b) in the Oriental Republic of Uruguay, the Bolsa de Valores de Montevideo and
the Bolsa Electronica de Valores S.A; and
(c) any other stock exchange which the Competent Authorities agree to
recognise for the purposes of this Article.

7 Notwithstanding anything contained in this Article, a person shall not be entitled to the
benefits of this Agreement, if its affairs were arranged in such a manner as if it was the main
purpose or one of the main purposes to avoid taxes to which this Agreement applies.

Article 30
MEMBERS OF DIPLOMATIC MISSIONS AND CONSULAR POSTS

Nothing in this Agreement shall affect the fiscal privileges of members of diplomatic
missions or consular posts under the general rules of international law or under the provisions of
special agreements.



[am [1—w@ve 3(ii)] ARA 1 ASIF : FAGYUR 49

Article 31
ENTRY INTO FORCE

1. The Contracting States shall notify each other in writing, through diplomatic channels, of the

completion of the procedures required by the respective laws for the entry into force of this
Agreement.

2. This Agreement shall enter into force sixty days after the date of the later of the notifications
rcferred to in paragraph 1 of this Article

3. The provisions of this Agreement shall have effect:
(a) In India,

(i) in respect of income derived in any fiscal year beginning on or after the first day of April next
following the calendar year in which the Agreement enters into force; and

(i) in respect of wealth which is held on the last day of any fiscal year on or after the first day of
April next following the calendar year in which the Agreement enters into force;

(b) In Uruguay,

(1) in respect of income derived in any fiscal year beginning on or after the first day of January
next following the calendar year in which the Agreement enters into force;

(ii) in respect of capital which is held on the last day of any fiscal year on or after the first day of
January next following the calendar year in which the Agreement enters into force.

Article 32
TERMINATION

This Agreement shall remain in force indefinitely until terminated by one of the contracting
State. Lither Contracting State may terminate the Agreement, through diplomatic channels, by
giving notice of termination at least six months before the end of any calendar year beginning
after the expiration of five years from the date on which the Agreement enters into force. In such
event, the Agreement shall cease to have effect: '

a) In India,

(i) in respect of income derived in any fiscal year on or after the first day of April next
following the calendar year in which the notice is given; and

(i1) in respect of wealth which is held on the last day of any fiscal year on or after the first day
of April next following the calendar year in which the notice is given;

b) In Uruguay,

(i) in respect of income derived in any fiscal year on or after the first day of January next
following the calendar year in which the notice is given; and

(i1) in respect of capital which is held on the last day of any fiscal year on or after the first day
of January next following the calendar.year in which the notice is given.

IN WITNESS WHEREOF the undersigned, duly authorized thereto, have signed this Agreement.

DONE in duplicate at New Delhi this 8" day of September 2011, each in the Hindi,

Spanish and English languages, all texts being equally authentic. In case of divergence of
interpretation, the English text shall prevail.
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For the Government of the - For the Government of the

Republic of India Oriental Republic of Uruguay
Sd/- Sd/-

( ML.C. Joshi) (Cesar Ferrer)

Chairman Ambassador

Central Board of Direct Taxes Embassy of Oriental Republic of

Department of Revenue Uruguay in India

Ministry of Finance
Government of India
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IL.

PROTOCOL

At the signing today of the Agreement between the Republic of India and the
Oriental Republic of Uruguay for the Avoidance of Double Taxation and the
prevention of Fiscal Evasion with respect to Taxes on Income and on Capital, the
undersigned have agreed upon the following provisions, which shall form an
integral part of the Agreement:

It is understood that the last sentence of paragraph 1 of Article 4 (Resident) does
not exclude from the scope of this agreement, any person who is liable to tax, in

the Oriental Republic of Uruguay by virtue of the application of the principle of
territorial source.

With reference to Article 8(Shipping and Air Transport), it is understood that,
profits derived by a transportation enterprise which is a resident of a Contracting
State from the use, maintenance, or rental of containers (including trailers and
other equipment for the transport of containers) used for the transport of goods
or merchandise in international traffic shall be taxable only in that Contracting
State unless the containers are used solely within the other contracting State.

IT1. With reference to Article 8 (Shipping and Air Transport), it is understood that,

interest on investments directly connected with the operation of ships or aircraft
in international traffic shall be regarded as profits derived from the operation of
such ships or aircraft if they are integral to the carrying on of such business, and
the provisions of Article 11 (Interest) shall not apply in relation to such interest.

IV. With reference to Article 8 (Shipping and Air Transport) and Article 13(Capital

VL

gains), it is understood that notwithstanding anything contained therein read
with the domestic law of the Contracting States lead to a situation where an

income is not taxable in the resident State, the source State shall retain the right
to tax such income.

It is understood that the provisions of Article 25 (Non-discrimination) shall not be
construed as preventing a Contracting State from charging the profits of a
permanent establishment which a company of other Contracting State has in the
first mentioned State at a rate of tax which is higher than that imposed on the
profits of a similar company of that first mentioned State, nor as being in conflict
with the provisions of paragraph 3 of Article 7 (Business Profits).

With reference to Article 27 on Exchange of Information, it is understood that
India may share the information received under paragraph 1 of that Article from
Uruguay in respect of a resident of India, with other law enforcement agencies of
Government of India or its Parliament.

VII.  With reference to Article 31 (Entry into Force), it is understood that the provisions of
Article 27 (Exchange of Information) shall have effect, relating to any fiscal vear, next following
the calendar year in which the Agreement enters into force.
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IN WITNESS WHEREOF, the undersigned, being duly authorized by their respective
Governments, have signed this Protocol.

Done in duplicate at New Delhi, this gh day of September , 2011, in the English, Spanish and

Hindi languages, all texts equally authentic. In case of divergence between the texts, the English
text shall prevail.

For the Government of the For the Government of the

Republic of India Oriental Republic of Uruguay
Sd/- Sd/-

( M.C. Joshi) (Cesar Ferrer)

Chairman Ambassador

Central Board of Direct Taxes Embassy of Oriental Republic of

Department of Revenue Uruguay in India

Ministry of Finance
Government of India
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